IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 916 OF 2011
(Arising out of SLP(Crl.) No.7094/2009)

AMEER CHAND Appel | ant (s)
: VERSUS:
NI RVAL CHAND Respondent (s)
(Wth CRL.MP. No...... /2011)
ORDER

The order dated 30.11.2010 passed by this Court is
recal | ed.

Leave granted.
This appeal emanates from the order dated

10. 1. 2008 passed by the H gh Court of WMdhya Pradesh,
Jabal pur Bench, in Crimnal Revision No.1029 of 2005.
The appellant was convicted under Section 138 of
Negotiable Instrunents Act, 1881 and sentenced to one
year inprisonnment by judgnent and order dated 19th July,
2004 passed by the Judicial WMgistrate, First 0 ass,
Rehli, in Crimnal Case No. 642/ 2003 which was affirned by
the Additional Sessions Judge, Rehli and the Hi gh Court.
However, the sentence of the appellant was reduced by the

High Court to six nonths only.



It is submtted by the l|earned counsel for the
conpl ai nant -respondent that the entire anobunt due and
payabl e to the conpl ai nant has been deposited or paid to
him during the pendency of this matter and he does not
want to prosecute this case. An application has been
filed for conpounding the offence of the appellant under
Section 138 of the Negotiable Instrunents Act.

W have heard the | earned counsel for the parties.

On consideration of the totality of the facts and
circunstances of this case, we are of the view that ends
of justice would neet if the inpugned judgnent is set
aside and the offence of the appellant is conpounded. W
order accordingly.

The conpl ai nant - r espondent S permtted to
wi thdraw the anount deposited by the appellant in the
Trial Court.

The appeal is disposed of with the aforenentioned

observati ons and directions.

( DEEPAK VERMA)

New Del hi ;
April 8, 2011.



